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Shri Hajarnavis: In the case of
UP., it was formed on 3rd Decem-
ber, 1961, and in the case of the
Union Territory of Delhi, it was
formed on 1st December, 1961.

Shri R. C. Sharma (Gwalior): What
about Madhya Pradesh?

Shri bl-lajarnavis: As regards
Madhya Pradesh, it was formed on
16th December, 1961.

Shri Braj Raj Singh: Since the hon.
Minister announced yesterday that
even the West Bengal Bar Council
has been constituted, does he hope to
get the All India Bar Council con-
stituted very early?

Shri Hajarnavis: 1 join the hon.
Member in the hope. All that we
can do is to hope that it will come
into existence immediately.

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

13.27 hrs.

AIR CORPORATIONS (AMEND-
MENT) BILL

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): On behalf of
Dr. P. Subbarayan, I beg to move:

“That the Bill further to amend
the Air Corporations Act, 1953,
as passed by the Rajya Sabha, be
taken into consideration.”

The proposed amendment to section
18 of the Air Corporations Act has
aroused opposition from some quar-
ters. I hope there is no opposition
in this House to this amendment.

It hus been alleged that this amend-
ment is a retrograde step, that it will
lead to denationalisation of air
services and that it is against the
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terms of the Industrial Policy Resolu-
tion. All possible motives have been
attributed to the proposed amend-
ment. I would request hon. Mem-
bers not to read into the amend-
ment anything more than what is
really intended.

I wish to state categorically that
Government stand by the Industrial
Policy Resolution, and there is no
change, not even the slightest shade
of an intention to introduce a change,
in that policy.

You may recall that on the 5th
December, 1961, there was a discus-
sion in this House on the service
started between Bombay and Baroda
by a non-scheduled operator. During
the discussion I had stated that Gov-
ernment had not given specific per-
mission for the operation of the
Bombay-Baroda service, as no permis-
sion was necessary under the permit
issued to the non-scheduled operators.
I had also stated that I had no know-
ledge about it. The hon. Speaker
was surprised at that time at my
answer that I had no knowledge
about it. I had explained that under
the licence issued to them, they could
start a service between two points
not served by the IAC. In November,
1961, there was no service operated
by the TAC between Bombay and
Baroda. Consequently, under the
permit, the private operator could run
a non-scheduled service wuntil such
time as the IAC stepped into the
field. As soon as we decided to run
the Bombay-Baroda service ourselves,
the private operator had to withdraw.

Questions have also been raised in
this House regarding the meaning
and significance of the so-called ncn-
scheduled services operated by private
operators under a permit granted by
the Central Government. Views have
been expressed that the frequencies
and timings of the non-scheduled ser-
vices have been such that they can be
regarded as scheduled services, there-
by impinging the provisions of the Air
Corporations Act. It was obvious that
if a non-scheduled operator ran about
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five or six- services a day from, say,
Calcutta to some other point, it really
throws some doubt in the mind of the
people—I have also the same doubt-
whether it could be called ncn-sche-
duled.

Against the above background, Gov-
ernment reviewed the position and de-
cided to amend section 18 of the Air
Corporations Act in the manner pro-
posed in the amending Bill with the
sole purpose of putting an end to any
doubt or controversy in regard to the
operation of such services, By the pro-
posed amendment, Government will
have greater control over private
operators than under the existing ar-
rangaments. For example, once a pri-
vate operator obtains a non-
scheduled service permit under
existing rules, he could operate
a non-scheduled service between any
two points not served by the IA.C.
without approaching the Central
Government. In future, however, it
will be incumbent on the private
operator to obtain a specific permit for
each of the sectors over which he de-
sires to operate such a service. In
granting such permit, Government
may also impose such conditions as
would be necessary in order to safe-
guard the interest of the nationalised
Corporations. Indeed, as a result cof
this amendment, the operation of ser-
vices by private operators will be
brought under more effective and de-
tailed control of Government so that
the travelling public will have the
benefit of regulated and systematic
service between points not served by
the nationalised Corporations.

The operation of such private
operators will always be without pre-
judice to the interest of the nationalis-
ed Corporations. In this context, tke
proposed amendment should be wel-
comed by all who are interested in
providing the travelling public effi-
cient, adequate, economic and proper-
1y co-ordinated service. The opera-
tion of air services by private opera-
tors will be confined only to those
areas where the nationaliseq Corpora-
tions are not in a position to provide
the necessary service. It will be open
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to the nationalised Corporations to
step into the field as and when it is
convenient for them to do so, and the
private operator, in terms of the per-
mit granted, shall be obliged to with-
draw from the field simultaneously.
I would therefore once again assure
the House that the proposed amend-
ment shall not'in any way operate pre-
judicially to the implementation of the
Industrial Policy Resolution in regard
to nationalised air service but will
rather facilitate it.

It has been asked: why should not
the I.A.C. take over those sectors now
operated by private operators?
The ILA.C, have given  care-
ful thought to this question on
more than one occasion and have de-
cided that the best course for them
would be to extend their operations
progresssively, as and when the fleet
position permits. The I.A.C. have
seriously concerned during the last
two years and come to the conclusion
that any further extension of the
Dakota service would involve them in
additional losses. Dakotas, though
very good planes, are now difficult to
run because spare-parts are not avail-
able, and even if available, are avail-
able only at very high «cost, and so the
operation of these ‘planes has become
uneconomic. It will be seen that
wherever Dakotas are run, the ser-
vices are uneconomic and there is a
loss on that sector. So the I.LA.C. do
not propose, in spite of the fact that
they have some surplus Dakotas, to
extend their operations to those areas
where the private operators are now
operating. It is only on account of
the directive given in the Act that the
Corporation should act on business
principles that thevy adopted this
policy of extending their services only
if it is economic, when it does not in-
volve them in losses. That is the im-
portant consideration which, I hope,
hon. Members will bear in mind.

As far as the LA.C’s. present posi-
tion is concerned, they have not got
economic, medium-size aircraft to
operate in those areas. Under the cir-
cumstances, Government have there-
fore to consider whether to regulate
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the private operators for at least the
next three, four or five years till the
LA.C. are in a position to acquire by
" acquiring economic aircraft to take
over those sectors now operated by
private operators. I hope during the
next three or four-years I.A.C. will be
able to acquire modern aircraft—turbo
prop aircraft—from outside or even the
aircraft manufactureq in India gfter
due examination of the cost of opera-
tion. I hope as soon as they acquire
modern aircraft, they will be able to
take over the areas which are now
operated by private parties.

I hope I have made the points clear
as far as amendment to section 18 is
concerned and there will now be no
misunderstanding about the meaning
ang import of section 18. I must cor-
fess that during my ten years in this
Parliament I have not seen any amend-
ment which has provoked such misun-
derstanding as this amendment has
done. Criticisms of the amendment
are baseqd absolutely on misunderstand-
ing. I have stateq that Government
will exercise more control on private
operators. I will give an illustration.
For example, a non-scheduled opera-
tor under his licence can run a service
whenever he likes, whenever some pas-
sengers are available or whenever
some cargo is available. If a private
operator is given a licence for sche-
duled service, it will be incumbent on
him, as far as possible, of course under
conditions prescribed by Government,
to run it as a scheduled service on
given times and dates. It will not be
possible for him to say that he will
run it only when he likes, as it will
go against the conditinos of the licence.
¥ he has a scheduleq service, a
scheduled programme, he will have to
fly, of course, subject to weather and
other technical conditions that may
govern the flight. I have just given
you one illustration of how greater
control will be exercised on the pri-
vate operators with the amendment
that has been proposed in section 18.
1 therefore suggest that if hon. Mem-
‘bers opbpose this Bill, they will fully
bear thig in mind, so that there is no
scope for misunderstanding about it.
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Now I proceed to the other sections.
Under section 30, the Air Transport
Council was set up in 1855. This
Council was entrusted with the task
of studying the general bproblem of
fares and freight rates to be charged
by the air services operated by the
LAC. and to draw up for the consi-
deration of Government a set of
principles on the basis of which such
fares and freight rates should be de-
termined. Since then, there has been
no problem which could be referred to
the Council. According to the word-
ing of the section, the Council once
established cannot be dissolved. That
is the opinion of the Law Ministry.
So, this occasion has been taken to
amend the section, so that Govern-
ment has the authority to appoint a
Council whenever it is necessary for
referring a particular problem to it.

Amendment of section 36 is necessi-
tated by administrative convenience.
This section requires the Corporation
to prepare and submit estimates to
the Central Government not less than
three months before the commence-
ment of the financial year. It has
been found difficult for the Corporation
to submit the estimates three months
before the commencement of the finan-
cial year. Therefore, it has now been
decideq that it should be only two
months before the commencement of
the financial year.

13.42 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

The proposed Sub-section (3) of sec-
tion 44 is only a formal amendment
about rulemaking powers.

Amendment of section 45: The Cor-
poration issue free and concessional
passes not only to their own employees,
but also to others under certain re-
gulations framed by LA.T.A, which
every scheduled operator is observing.
The categories to whom these econces-
sions are ususlly given are approved
booking agents and their representa-
tives, officers and staff of other air
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lines on a reciprocal basig and others
on grounds of public relations and
sakes -promotion. The mame of the
Corporation Air India (International)
is proposed to be changed to Air India.
This is in accordance with the request
of the Corporation who have stated
that they are better known abroad by
the shorter name air India, This does
not involve any matter of policy. Such
a shorter name is also in line with
similar designations used by other in-
ternational air lines like Air France,
Air Lebanon etc. The change in name
will be brought into effect by a date
to be notified by the Central Govern-
ment. The rights and obligations of
this Corporation will not be affected
by the .change of name, and this has
been provided in the amendment.

With these explanations, I move
that the Bill be taken into considera-
tion.

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Air Corporationg Act, 1953,
as passed by the Rajya Sabha, be
taken into consideration.”

Shri Indrajit Gupta (Calcutta—
South West): I regret very much that
ven after listening to the hon. Minis-
ter, it is not possible for me to wel-
come or support this Bill.

He began by gaying that all sorts
of motives had been imputed to this
amending Bill, and he appealed to us
to consider the real intentions behind
it. I am afraid no amending Bill can
be judged fairly only on the basis of
intentions. Somebody or other has
said somewhere, I forget where, that
the road to hell is also paved with
good intentions. The trouble is we
have to see actually what the letter
of the amending Bill is, the powers
which are being taken, the changes
which are being made, and therefore
the possibilities which are opened up
fhrough the implementation of this
Bill,

The usual practice is that extracts
are given at the back of the amending
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levant sections which are proposed to
be amended, but I am rather surpris-
ed to find that no relevant extract of
this controversial section 18, is regard
to which the hon. Minister even went
to the extent of saying that in this ten
years in Parliament he had never
known a clause to arouse so much con-
troversy, has been given at all in the
back. The relevant extracts of sec-
tions 30, 36, 44 and 45 are given, but
nothing is given of section 18. I take
it it is due to some mistake or lapse.
No motives are going to be imputed
here.

Apart from anything else, intentions
or otherwise, I am constrained to
raise this question again. Whatever
the intent’ons behind it, does or does
not this amending Bill constitute a
departure from paragraph 8 of the In-

dustrial Policy Resolution? That is
what I want to know.
Mr. Deputy-Speaker: I do mot

Xnow why section 18 has not been
given there. Probably the reason is
that something is being addeq at ﬂ}e
end, and there is no amendment in
the section itself,

Shri Prabhat Kar (Hooghly): There
1s addition of “or”.

Shri Indrajit Gupta: How is one to
understand what is relevant or not.

. ” 3 t

Mr. Deputy-Speaker: ‘Or” is to pu
there, but probably what I said mxgh;
be the motive or the reason behin

that.

Shri Indrajit Gupta: It makes it a
bit inconvenient without that.

Shri Hohiuddin: There was no sinis-
ter motive in any case.

Shri Indrajit Gupta: I said no
sinister motive in any case.

Mr, Deputy-Speaker: No motive
is being imputed, but why should that
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be left out, that is the question.

Shri Indrajit Gupta: After all, it is
circulated for the convenience of Mem-
bers.

Mr. Deputy-Speaker: It is the prac-
tice that all the sections sought to
be amendeq are reproduced at the end.
I thought that probably the reason that
goaded the man who was responsible
for it was that this was only being
added at the end. That might be one
of the reason.

Shri Indrajit Gupta: I was referring
to paragraph 8 of the Industrial Policy
Resolution which states categorically:

“Railways and air traasport,
arms and ammunition and atomic
energy will, however, be develop-
ed as Central Government mono-
polies.”

The word ‘“however” comes here be-
cause before the sentence which I
read out it has been stated that in the
case of industries listed in Schedule
‘A’ of the Resolution,

“.... the expansion of existing
privately owned units or the pos-
sibility of the State securing the
co-operation of private enterprise
in the establishment of new units
when the national interests so re-
quire has been permitted.”

After that it says that railways and
air transport, arms and ammunition
and atomic energy will, however, be
developed as Central Government
monopolies. I do not think this is a
thing which can be lightly brushed
aside now through the means of
amending Bills. Here is something
which has been discussed and approv-
ed, endorsed and passed by this Par-
liament, or rather the last Parliament,
ang it is a matter of basic policy, fun-
damental policy, which I do not think
can be tampered with in this way,
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Now, let us consider the arguments
advanced. The hon. Minister said, for
example, that there might be certain
areas in _the country or certain points
which could not be at the moment link-
ed up by the existing corporation due
to lack of resources and so on. That
may be true, but if one pursues this
line of logic and reasoning, this ana-
logy, it can leag us to a very curious
position. Here, for the last few days
we have been debating and discussing
the Railway interim Budget and grants
for railways. Demands are constantly
made by hon. Members from different
parts of the country pressing for cons-
truction of new lines in various places,
and the reply given by the Railway
Ministry has been that they are not in
a position at the moment to take up
that work.

There are some States— and in fact,
it was mentioneq here that Kerala is
one—where in the while of the Third
Five Year Plan there is, at the mo-
ment, no project for the construction
of any new line because the Railway
Ministry say that they are not in a
position to do it. Am I to understand
that despite this Industrial Policy Re-
solution, tomorrow if some private
company—it may seem absurd, but it
is not so absurd because we have had
private railway companies in this
country, and even Now We have some
private companies running light rail-
ways—if some private company comes
forward ang says that it is prepared
to construct a metre guage line from
such and such a place to such and
such a place and run it, because the
Railway administration and {he Gov-
ernment of India are not in a position
to do it, are we going to say that be-
cause they are able to do it and we
cannot do it, therefore, in this case let
an exception be made?

Then, with regard to ammunition.
There are plenty of firms, I think,
who can, with foreign collaboration,
manufacture ammunition. Are we to
permit it if the Government of India
is not in a position to undertake the
manufacture of any particular category
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of ammunition at the moment? This
is a kind of reasoning and argument
which I am not prepared to accept.

I submit this is a departure from
the Industrial Policy Resolution.
Whatever the arguments advanced and
the intentions may be this is a serious
matter. 1 am very sorry tnat such a
thing has been brought forwarq at
the absolutely fag end of this Parlia-
ment. Unfortunately, conditions are
such that, perhaps, hardly a handful
of Members are there to devcte their
attention to such a thing. I think it
could easily have been held over for
another couple of weeks when a new
Parliament is going to be constituted
and is going to meet. Such an
important measure could have been
considered by that new Parliament.
It can be considered by that Parlia-
ment whether it is a departure which
could be permitted. Anyway it has
been brought forward.

As the hon, Minister said in his
opening remarks, some critics have
been harassing him with the charge
that this means denationalisation. I
am sorry I have to repeat that charge.
How else will denationalisation be
brought about in this country? There
is no other means of bringing it
about, Nobody can openly come for-
ward and say that they are going to
reverse the policy of nationalisation.

Some time ago, you will remember,
certain interested quarters in the pri-
vate sector had started a sort of com-
paign in this country that certain
public sector undertakings, which, ac-
cording to them, are not running very
efficiently, or on business lines or are
runnnig at a loss, should be handed
over to private enterprise. That ques-
tion, I think, was raised here and dis-
cussed on more than one occasion and
we were given a categorical assurance
by the Treasury Benches that no such
thing was contemplated and it would
not be permitted, But, here, I find the
thin end of the wedge being brought
through this amendment of section 18,
because the nation has been led to ex-
pect, rightly or wrongly, that with
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each successive Five Year Plan, the
scope and extent of the public sector
or the State sector will be increased
and not diminished. They were led to
expect that these private operators
who are still in the field of air trans-
port wil] gradually—I am not saying
that it must be done overnight, but
the tendency has got to be in the
direction of taking them over and not
allowing the mto stabilise themselves
or to expand their activities—be na-
tionalised. If we judge it from that
point of view, then, I submit that this
section 18—this amendment—really
constitutes a breach of faith with
what the country has been led to ex-
pect,

I do not wish to impute motives
though motives could be imputed be-
cause at least some of us, who have
been following the -activities of these
private operators in that part of the
country I come from, know that their
record is certainly not one which can
inspire confidene either in their in-
tegrity or in their reliability. I
think the hon. Minister knows very
well how many serious charges and
complaints have been brought for-
ward—and some of them have been
investigated and found to be correct
also, though all were not investigated
even—regarding the various malprac-
tices and irregularities which are
being carried on by these private
operators.

There are big businessmen behind
some of them; there are some of our
exr-Rajas and Maharajas and feudal
princes behind them, who have gone
into busines§ There are some gentle-
men—I do not wish to mention their
names but everybody knows them—
who, certainly, if not patrons, may he
quite good friends of the Congress and
the ruling party also, who are behind
them. I do not wish to say about a
particular line in Orissa which you
know very well. There people have
several times been charged on various
counts and the committee of investiga.
tion, in some cases, found them guilty
of various things, non-compliance with
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all types of rules and regulations, non-
air-worthiness of the craft which they
use and so on.

I was surprised that the Minister
made a long story about the difficulty
of continuing the operation of Dakota
aircraft. I agree with him. In respect
of the IAC, he says, that the Dakota
aircraft, though basically a very good
aircraft, cannot be operated efficiently
and economically now because of lack
of spares and so on. But how is it
that the same argument does not apply
to these private operators. The vast
majority of the air craft they are
operting are Dakotas I am not sure of
my figures; may be, they are all Da-
kotas, I do not know if there are one
or two other aircraft somewhere. But.
anyway, 99 per cent of their aircraft
are Dakotas, the same old type of
machines the the IAC wishes
with and which the IAC wishes
gradually to get rid of. I support that.
But how is it that these people are
permitted to operae heir services with
the same Dakotas, may be even kept
in worse condition, with the same lack
of spares and so on? Complaints
have been made that there is risk to
lives of passengers involved in such
flights, There have also been charges
of smuggling and even espionage in
the NEFA and other areas.

I do not wish to give the whole
story again nor do I wish to mention
the names of people involved. It is
not as if they have got a record of
good public service, integrity and re-
liability so that we must now come
forward and give them, through this
Bill, 5 position which will only help
to stablilise their position.

A lot of confusion has been created
over this whole business of Scheduled
and non-scheduled, What is the dif-
ference between scheduled and non-
scheduled? I am more confused after
listening to the hon, Minister. There
ig quite a clear definition in the Act,
which I may read.
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¢ ‘Scheduled air transport service’
means an air transport service
undertaken between the same two
or more places and operated accord-
ing to a published time table or
with flights so regular or frequent
that they constitute a recognisably
systematic series, each flight being
open to use by members of the
public;”

It is very clear and it can relate to
both passenger and goods traffic. I
would like to know what is the nature
of many of these services which have
been operated by these operators up
to now, because after so many years
doubt has arisen in the mind of the
Minister. Am I to take it that these
things have been done illegally by the
Director-General of Civil Aviation? I
mean these permits that have given to
them. They have been used as normal
licences. I do not know whether they
publish time tables or mnot. But I
know that in Calcutta these private
operators have got their offices, and
in prominent places. If anyone goes
to their offices and asks for information
regarding their flights, he would be
given that. We are told about flights
between Calcutta and Tripura, bet-
ween Calcutta and Agartala and
Assam etc. 1all particularly in that
direcion where the have not got
services operated by the Corporation,
A huge number of passengers cannot
travel across land because Pakistan
territory intervenes and they depend
on air flights. You can go there and
a schedule of flights is handed over to
you across the counter. They may not
be published in the newspapers, I
agree. But any prospective passenger,

© can enter one of their offices and ask:

Have you got flights on that day? Do
you run flights on so many days a
week? They give it to you. It was
nothing so hidden that the Ministry
could not find out until now. Permits
were going on being issued by the
Director General of Civil Aviation, I
submit that it is gross irregularity, if
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nothing else, which has been com-
mitted. What is proposed to be done
in practice is that those people are
now going to be given an air of res-
pectablity or promotion; they are go-
ing to be promoted into full scale res-
pectable scheduled operators, I do
not think that this something which
we can support at all.

14 hrs,

Either the were operating sche-
duled services or they were not opera-
ting. If they were operating scheduled
services in practice, the Government is
to be held responsible for having per-
mitted them to do something which
wasg illegal. I do not know what is the
meaning of non-scheduled services; it
is not specifically defined as far as I
could find in the Act. One has to de-
fine it by inference. Original gection
18 is not given unfortunately along
with the Bill. There are -certain
purposes mentioned in that
section for which the right of any
person is recognised. These are pure-
1y ad hoc things like carrying passen-
gers for purpose of flying instructions,
carrying passengers and goods in re-
scue or relief operations during any
calamity or carrying people for the
purpose of joy rides, flight for aerial
survey, crop dusting, locust control,
etc. Am I to take it up by inference
that these are the only things which
can be called non-scheduled opera-
tions and which are permitted? It
that is so then the other things that
were being done all this time are
neither scheduled flights nor no-
scheduled flights. What were they? 1
do not know.

Shri Sinhasan Singh (Gorakhpur):
They were licensed.

Shri Indrajit Gupta: They were
not licenced. These permits issued
are not licencess There is a
distinction between the two. Ad hoc
permits’ can only be issued for each
flight From flight to flight a new
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permit has to be issued. For years
together these people were carrying
on this practice on the basis of such
permits. Therefore, I submit that this
is a very dangerous amendment pro-
posed.

The hon, Minister stated that the
real effect of this amendment would
be that the Govermment would be able
to exercise more effective control. If
there are areas which the existing
Corporation is not in a3 position to
serve, it is rather to the advantage of
the private operators that they be
given the status of scheduled opera-
tors, What is the harm? He has got
his one or two machines or three or
four planes. If all this is going to be
imposed on him, he must be a proper
scheduled operator; he can easily
operate on a fixed basis. On so many
days in the week the plane will take
of at such and such time and land at
such and such time. How is it to his
disadvantage? I do not understand.
That is to his advantage rather than
anything else. Several complaints had
been made about this thing. He can
go whenever he likes; when he does
not want to go he need not go but
you are not in the picture at all. All
that you are going to do now is to
enable him to put the thing on a pro-
per regularised footing and run it as a
scheduled service, How does he stand
to lose?

Secondly, what is meant by saying
that they can exercise control? For
instance, I ask the Government whe-
ther they can fix the fares and freights,
fares particularly when you are go-
ing to allow somebody under section
18 to operate a scheduled flight,
are you in a position to say to him that
he must raise the fares? Can they do
it? Many of these private operators
are able to carry on a propaganda
throughout the country that they are
able to carry people or freight at
lower fares than the nationalised
corporations. They do it: they can
get away with it. That means that to
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that extent people are being benefited.
It is stated here that the Government
is not able to give the facilities to the
public and so these people fill the gap.
You must also agree that the advan-
tage they get in terms of fares. etc.
must be allowed to continue. I that
is done will it be possible at any
future date for the Corporation to
come in and ask these gentlemen to
retire? The trend with the Corpora-
tion is that there is an upward revi-
sion of fares and freights all the time
because they say that they are running
at a loss and they need Dbigger
revenues and all that. These people
are under-cutting all the time. Once
you allow them to come in as sche-
duleq concerns with lower freights
and fares in the interest of the public,
with what justification are you in
future going to intervene again and
force them to retire simply because
you have been able to secure a few
extra planes? It will be very difficult.
How will the nationalised sector stand
up and face the people? I do not
know. It will in fact enable those
people to discredit the public sector
more. Therefore. I am wholly opposed
to this section 18, It is a very
dangerous thing.

I have to refer to my suspicion again.
I can understand and appreciate why
the amending Bill has produced so
much controversy though the Minister
said that this is an innocent clause.
There is the power to dissolve the Air
Transport Council. I have not been
long in this House and I do not know
how many times the Governments has
come forward of its own volition
before the Parliament saying that
because a particular council or com-
mittee has got no work it should be
dissolved. I do not know whether I
should welcome it from oOne point of
view. Some suspicion arises in my
mind. After all this Air Transport
Council is an advisory body; it has not
got executive or administrative func-
tions. The functions and the duties
of this council have been partially dis-
closed just now by the hon. Minister.
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He referred only to that particular
function which says that at the request
of the Central Government the mem-
bers of that Council shall investigate
any matter relating to the fares and
freight rates or other charges levied
by every Corporation, etc. Ang he
said that on this subject there was
nothing at the moment which required
the attention of that Council. I find
from section 31 of the original Act
that it is not the only function. There
are other functions which he has not
mentioned. It says that it shall be the
duty of the Council to consider at the
request of either of the Corporations—
Air India or the Indian Airlines Cor-
poration—any matter of the kind
referred to in section 38. Now, Sir, I
shall have to trouble you and take you
to section 38 which says that it ghall
be the duty of each of the Corpora-
tions to enter into consultations with
the other in matters of common
mterest to the two Corporations
including in particular the operation
of scheduled air transport services and
the routes on which such services shall
be operated by each of the Corpora-
tions, frequency of the services,
passenger fares and freight rates to be
charged, measures of economy to be
taken, provision of common services in
regard to overall maintenance and so
on and so forth. In all these matters.
either of these corporations or both
the corporations can refer any matter
to the Air Transport Council for its
consideration, its advice or its recom-
mendations. How does the question
arise, namely, that there is no work
for them to do? This is a facility
which has been provided to the cor-
porations. It is an advisory body to
which these corporations or either of
these corporations, if they feel it
necessary, can take any of these very
important matters. That is the func-
tion of the advisory body.

Shri Mohinddin: We did ask them
whether they had any problem for
reference to the Council and they said
no, .
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Shri Indrajit Gupta: They may not
have one at this particular moment.
The Act says that whenever necessary,
they can do it. Any matter can be
referred to it.

Shri Mohiuddin: Instead of keeping
it as a standing body, whenever pro-
blems, are referred to, we will appoint
a body.

Shri Indrajit Gupta: Why this
sudden concern? I cannot understand
it. The duties of the Council are, they
shall tender advice to the Government,
and make financial anq economic
analysis and maintain the costs and
have statistical technicians and make
financial reporting relating to the air
transport, etc. Therefore, I think this
is just the time when a host of new
problems will arise, when section 18
is implemented. This is the time when
the private operators, will have pro-
blems, and this is the time when you
are conferring on them the status of
scheduled operators, and when the
whole question of freight and fares and
maintenance and overhauling will
come up. You will then require some
advice, but then, just at this moment,
you decide that the Air Transport
Council must be dissolved. I am
baffled; I cannot understand it. What
is there behind it? You do not want
even advice from the Air Transport
Council which you yourself consti-
tuted. It is not somebody else’s body.
It has got various interests on it—
people who can spend a little time and
devote some attention to particular,
specific matters which are brought to
it, with some sort of specialisation.
Therefore, these two things taken
together have certainly created a lot
of disquiet in my mind, ang I am
firmly opposeq to this proposed amend-
ment of both sections—sections 18 and
30. I think the House should not sup-
port it.

We stand in support of the Indus-
trial Policy Resolution, and we think
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that should not be lightly brushed
aside by saying that “we are not
departing one iota from that resclution
and we are bringing forward this
amending Bill.” I say that itis a
departure, and this amendment should
not be supported. Otherwise, the thin
end of the wedge will come in like this.
in one sector after another.

With these words, I oppose the
amendment and I hope the House
will not give its approval to it,

Shrimati @Ia Palchoudhuri (Nabad-
wip): Mr. Deputy-Speaker, Sir, T have
heard with great attention the speech
of the hon. Member opposite. In the-
first place, he seems to labour under
the impression that there is something
terrible that is happening and that
Government wants to hide something,
that it is not placing all the cards on
the table. A lot of imputations and
motives have also been noticed in his:
speech.

I should like to point out that Gov-
ernment are bringing forward this Bill
evidently for a specific purpose so that
they can have themselves some control
on those operators that are plying. The
operators have only to come for a
permit and they can ply with the
possession of the permit. Now, they
will come in, but more stringent con-
trol will be kept on them. For every
route on which they want to function,
they will have to get the permission,
and conditions will be put down about
the maintenance of the aircraft etc.
In fact, I should not wonder when
some of the operators who do not
satisfy or will not be able to satisfy
these conditions will even drop out of
the picture!

Shri Indrajit Gupta: They can con-
tinue to operate as non-scheduled
operators.

Shrimati Ila Palchoudhuri: After
this amendment, I do not think they
will be allowed to do so.

Shri Indrajit Gupta: They will be;
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Shrimati @la Palchoudhuri: Control
will be there and they will have to get
the permission.

Secondly, the hon, Member also
draws an analogy between what the
railways were gble to put up, and why
places could not be connected by sea-
routes, and why other people should
step in here. I would like to point out
that rail lines need much more pre-
Pparation; to make new lines, you will
have to have roads, tracks and many
other things. After all to go by air,
from one place to another, it does not
need so much preparation. That is
‘common sense, If a private person
cannot put up a rail line, the private
operator may with greater ease fly
from one point to another. The private
operators thus meet ; legitimate want
of the public, because there are places
where the IAC is not able to function,
-and the public want to travel. There
are places that are entirely inaccessi-
hle. So, these private operators can
serve and satisfy a need which is very
acutely felt at the moment.

After all, the private person has
been called in to. supplement some of
the things that the State-owned sector
has not been able to do. In fact, I may
-quote the Railway Minister as having
said that some of the stations are being
‘given to contractors because the rail-
way feels that if they are given to
contractors, they can have a better
check over ticketless travel. So, it is
not as if the private sector and the
public sector are at loggerheads. The
one complements the other. That
should be the attitude of the Govern-
ment and I think that is the attitude
‘that the Government have shown even
in the Industrial Policy Resolution.

Much has been said against the
private operator: Sir, that he has done
0 many bad things ang that h. has
never done anything good. I may say
that the private operators during their
tenure have done quite a bit of service
‘to India and the public sector. They
may have hag lapses and may have
lost planes, but after all, losing a plane
or meeting with an accident is not in
the hands of any pilot or anybody that
may be there. There are many factors.

MARCH 28, 1962

Corporations 2284
(Amendment) Bill
Even the IAC or IAF have lost planes.
That in itself is not a hindrance in the
way of any private operator operating
a route. The private operators have
operated in supply droppings in the
Mizo hills, when the district was faced
with starvation, and had it not been
for the private operators, many people
would have died.

They have also done the same in
Manipur under the same conditions,
namely, starvation conditions. They
have dropped supplies in Orissa during
the flood devastations. There have
been mercy flights during the language
riots in Assam. Private operators have
done that at the risk of their lives to
save the people. It is not that they
give only joy rides or that they try to
make profits out of the lives of the
people and cargo they carry. They
also undertake missions of mercy. In
fact, the hon. Deputy Minister of
External Affairs, when she wanted to
visit the Naga Hills and the NEFA
area, could not be flown by the IAC or
the IAF. It was one of the private
operators who took her there for her
tour of these areas.

Then again, they have opened up a
west African route to Ghana and
Nigeria. The argument was put for-
ward that once they put up or open up
a route, it will be a loss for the Gov-
ernment and the IAC would never be
able to step in. But I may point out
that the private operators, time and
again, have developed routes and made
profits and paid huge amounts by way
of income-tax and corporation tax.
But those routes which have been
directly developed by them have been
taken over by the IAC. The IAC are
operating them. After the spadework
of the private operators, the Govern-
ment have come in. Then, the private
operators are one of the most popular
carriers of tea. They have opened
route after route in the eastern zone.
They have kept a cheap and efficient
air service between Calcutta and
North Bihar and Assam, and they have
opened up air-fields in the remotest
parts of Assam where nobody could
have gone, Nobody could have gone
there but for the private operators.
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What is this thing against the
private operators? If you really
look at their performance, it is
not that bad. Look at the
maximum tonnage dropped by the
IAC in one month; it is 1,000 tons. The
maximum tonnage dropped by private
operators is 1,860 tons. The minimum
tonnage in any month has been 400
for the IAC, whereas the minimum
tonnage for the private operator is
never lower than 600 tons.

Of course, a scheduled operator,
owing to top-heaviness must function
in a certain way—I mean any Govern-
ment undertaking—entails more care,
more expense, etc., which is all to the
good. But it is wrong to imagire that
the private operators operating a plane
necessarily take more risks. That Is
not so. The private operator possibly
works harder and thus makes profits.
He has eight to ten sorties in 5 day
whereas the JAC would only have
three to four. That would enable them
to make profits and serve the public
in a way that Government corporations
could not.

Some people are under a wrong
impression that that there is some-
thing sinister going to happen.
We have adoptedq @ mixed econo-
my and in other countries also
non-State or private operators are
very much in evidence. In the
Us., all airlines are privately-
owned, while in countries like Britain,
France and Australia, both State-own-
ed as well as independent private
operators exist. So, it is nothing so
very sinister which is cought to be
done in India by modifying this clause.
I certainly think that this is a good
step we are taking, because by and
large, if they could not be so well-
controlled before, now I think they
will be controlled and there will be
a certain amount of stability.

Because you are a private enterprise
willing to run a private air service, it
does not mean that you are a ~black
sheep and you should not have any
support from Government when you
can do work and really serve the pub-
lic. T do not see why that should be
so. They are also citizens of India
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free to do what they can to serve the
people. Why should there be this idea
that they have been given a promotion,
as the hon. Member says? They have
been given a certain field to work,
in which they will have to work under
certain conditions and rules, which
they will have to observe. It is all
very good and I certain support this
amendment,

There is one point about the Air
Transport Council that is going to be
done away with which I would like
to bring to the notice of the Govern-
ment, It cost the Government, as it
says in the Financial Memorandum,
Rs. 80,000. The Government can con-
stitute it and reconstitute it as it
needs, but when it envisages the time
when it will have to reconstitute it for
various reasons, in that case, I should
think the people in the country and
the air services, private and State-
owned, will be more stable and the
work will go on in a more orderly
manner if we could have an Air Trans-
port Licensing Board. We have similar
boards for shipping and railways. Why
not have it for air transport also? I
think it is a body that should be there,
ready to function whenever it may be
necessary.

In his speech in the Rajya Sabha
the hon, Minister stressed the point
that as and when they could, the IAC
would be ready to take up the routes
opened by the private air operators.
In itself, I have nothing against that,
but still if one works under this con-
dition that at any time one can be just
snapped out of the field, naturally
there is not that state of equilibrium
and gooq working of the service that
one would wish. I think they should
be given a reasonable time over which
they could build up the service,
arrange for spare parts, keep their
machines in order and so on, so that
no safety margin is in any way lost.
If there is the fear always that I can
be snapped out on the least pretext,
say, within a month, I will not spend
that much money which I would if
I had a certain feeling that there
would be some time allowed to me to
operate to equip the service fully and
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get a modicum of return on the money
that I have put in; which is expected
in any business. After all; the Minis-
ter himself said that the Government
corporations like the IAC must be
run on business lines. This is very
good. Even the State-owned concerns
must run on business lines. That busi-
ness outlook should be there,

The private operator should be made
to feel that he is there to serve the
needs of the country; because there
are people all over the country not
necessarily air-minded as such; but
who if fares are low; could get to
various points much faster. Business is
increasing and various routes
are opening out. Employment
opportunities are there and
people want to get to places”quickly.
That only persons neatly dressed and
with very good luggage travel by air
is no longer true of India, because you
find every kind of person travelling by
air, That is, as it should be in a
people’s democracy, where air services
are not only for the rich, but also for
the middle-class and the poorer per-
son. So, if the fares are lower than in
the scheduled Government routes, that
should be an advantage, to be approv-
ed, and not condemned as “under
cutting”.

Our young men are very well-train-
ed, and they fly with a certain feeling
of adventure, because flying even to-
day is to a certain extent an adven-
ture, I think our young men, coupled
with enterprise and a will to succeed,
will sit in the cockpit with adventure
and carry on air transport in India
to achieve a standard in front of the
world, where everybody will admire
not only the IAC and Air India, as
the Air India Internationa] is going to
be called henceforth, but the private
operators also, who will have built for
themselves a tradition, which will be
valued and respected all over the
world.

Sir, I warmly welcome this Bill.

Shri Bal Raj Badhok (New Delhi):
Sir, I and the party I represent are no
protagonists for nationalisation. In fact,
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we have been opposing indiscriminate
extension of the public sector and the
strangulation of private enterprise.
Even then, there are certain activities,
certain branches of industry, which we:
feel are so important for the national
life that they should be under public
ownership, That is why we have been
supporting the public ownership of
the railways, airlines, telegraphs and.
the new steel mills that are coming
up.

There were so many private com-
panies running the railways and they
were running them well, but we took
them over because we thought in the
wider interest of the nation, that rail-
ways in the whole country should be
under one State control. The same is
true of the airlines. When the Airlines
Corporation was formed and all pri-
vate airlines were taken over by the
Government, we welcomed it. During
the last few years, the Airlines Corpo-
ration has been running the air service:
inside and outside the country quite
efficiently, There have been accidents
and criticism; there are bound to be.
But because of its strategic importance,
because it is an industry which em-
ploys pilots who are needed not only
in peace time, but whose importance
and utility in days of stress, struggle
and war become all the more import-
ant, we feel that there should be one
organisation which should systemati-
cally train and provide employment to
pilots, and also provide air services in
all nooks and corners of the country.

Even though there was a particular
resolution by which a sort of State
monopoly was established when the
Airlines Corporation was formed, still
certain private operators were allowed
to continue. There have been some
complaints against them, but they
were doing some job as non-scheduled
operators. Now by the amendment
that is going to be made, these private
operators are going to be regularised,
They are being given a new respecta-
bility and a departure is being made
from the policy that was being follow-
ed all these years. If this devarture
is made after realisation that the policy
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of nationalisation has failed; one could
have understood it. But; in this case;
a departure is being made; not because
of the realisation of any kind of failure
in that policy, but because certain in-
dividuals or airlines need to be ac-
commodated, and there it is that the
Tub, comes.

Shrimati Ila Palchoudhuri stated just
now that competition is good for con-
sumers. I agree, Wherever there is
healthy competition between State
enterprise and private enterprise, State
operators and private operators, effici-
ently will increase, the consumer will
gain and the traveller will gain. But
are we following that principle?

Here in the city of Delhi we have
a terrible transport problem. There
are not enough buses and a demand
has been made, both in the Municipal
Corporation and outside, that till you
have enough buses you should allow
private operators to Tun certain routes.
When the matter came up in the Cor-
poration, it was opposed and shelter
was taken under the same resolution
which was just now referred to, They
said that transport must be State con-
trolled and it would be against social-
ism to allow private operators to run
any route. Then no care was taken
of the interests of the people. The
people of Delhi have to waste hours
and hours in standing in queues and
they do not get a bus. The private
operators are available and are willing
to Tun the buses, but they are not
given routes.

Just now it has been stated that
private railways could not be allowed
to be opened because they need tracks,
and for running private airlines we
do not need a track. But we do re-
quire dakotas, we do require planes
which would cost much more than an
‘ordinary bus. Then, for running
private buses you do not require new
roads, as the roads ave already there.
So. why do you not pursue the same
policy in the case of road transport
also? It is the double standard which
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is visible in the policy of this Govern-
ment in almost all matters—they have
one standard for their own men, one
standard for their own conduct, one
standard to judge their own policies
and another standard to judge other
people and their policies—it is this
double standard which is at the root
of all troubles.

So, what I mean to say is that you
cannot justify private air operators
and, at the same time, denounce
private bus operators, You must have
a change. You may decide, and decide
after full consideration, but the policy
that we have been following need a
change. I feel that some kind of re-
thinking is already going on. The
Prime Minister in his address to the
Federation of Indian Chambers of
Commerce and Industry stated that
mixed economy is a very welcome
thing. But that goes against the
slogan of socialism that has been going
on in this country and on the basis of
which it is said that congress has won
these elections. Therefore, let us be
honest to ourselves, let us be honest
to the people. If we really feel that
mixed economy is good, if we really
feel that competition between the
private operator and the State opera-
tor, between private enterprise and
State enterprise is good for the coun-
try, good for efficiency, good for the
consumer, then accept it as a State
policy. But to accept something as
a State policy and then do something
in the case of such a strategic indus-
try as civil aviation simply because
somcbody has to be accommodated is
not good. I do not want to impute
motives here, but the fact remains
that the matter came up in this House
about the Kainga Airlines, there was
heated discussion and the person who
owns major shares in that organisation,
to accommodate whom this amend-
ment has been brought in, is a person
who has condemned mixed economy as
an unmixed evil. The same person
wants that there should be private
operators in the case of air transport,
This is wrong.



2291 Air

Shrimati Ila Palchoudhuri: There is
a merchant navy,

Shri Bal Raj Madhok: That is true.
But here I am referring to this parti-
cular Bill. Generally, I for one would
like competition in 1all industries,
but in the case of air services, as
things are, they are in a developing
stage, Ours is a vast country and the
dangers that we are facing, especially
external air aggression, are very great
and a very large force of trained pilots
and aeroplanes are needed if, God
forbid, some war comes or something
else happens and, therefore; for that
reason, more than anything else, I
for one stand for complete State con-

" trol over all kinds of airlines. There-
fore, this policy of allowing any
private operators to run their services,
whether scheduled or non-scheduled,
to my ming would be detrimental to
the efficiency and proper development
of the civil aviation and the training
of the employees and pilots in civil
aviation. This has been proved by
some of the unhealthy practices that
have come to light. Because of the
high freight charges that are being
charged by the State controlled air-
lines—I am opposed to that; in fact,
air transport has been made more and
more costly, and that is not warranted
by facts. Because of the monopoly,
Government should not go on raising
the fares. That is not correct. So the
private operators run certain non-
scheduled flights and they do certain
things which are abjectionable
and which have created some kind of
racket. We should try to remove that,
and for that the right method is not
the one which is at present adopted.
This kind of method can only further
aggravate the situation in that res-
pect, particularly because the emplo-
yees of the Air Corporations feel that
by allowing these private operations
to run their service, conditions
will be created which will ad-
versely affect them. If in an
important service like the air service
the employees are not contented,
they are not satisfied in fact the
employees as a whole are opposed to
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this move if they do mnot like the
move for valid reasons that may
affect the efficiency of the entire air
services of the country. Therefore,
for that reason, I am opposed to the
proposed amendedment to section 18
and I would request the Government
to stick to its old policy and have
all the airlines, both external and
internal under their own control,

Of course, there are some other
amendments which are not so impor-
tant, like the change in the pame
of the Corporation etc. They are
minor things. I think a small name
is welcome and I have no opposition
to that.

Shri Harish Chandra Mathur (Pali):
My hon. friend who just row spoke
referred to the concept of mixed
economy. I think the policy of the
Congress Government has been
quite clear on this subject. We have
accepted mixed economy, the Prime
Minister only the other day empha-
sised that mixed economy is our
accepted policy, and mixed economy
is positive concept: So, no further
clarification is necessary on this point.
When we talk of mixed economy,
we have before us the Industrial
Policy Resolution to which my hon.
friend from the Comunist party refer-
red to. May be, it is true that we
are not violating the letter of this
policy Resolution, but I am quite
clear in my mind that we are defini-
tely offending against the spirit of
that Resolution.

Shri Indrajit Gupta: You are vio-
lating the letter also.

Shri Harish Chandra Mathur: That
Resolution is open to that interpre-
tation. There is a saving clause
which will permit this sort of pri-
vate enterprise being given a place.
This has been possibly the explana-
tion given on the floor of this House
more than once when this particular
matter has come up for discussion.
But even if such an explanation is
possible and the policy Resolution is
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open to that interpretation, I do sub-
mit that it does offend against the
spirit of that Resolution. Also, it
does offend against our recent resolve
that we must give effective imple-
mentation to our socialistic ideas. We
have not to be stationary but we have
got to go ahead. We have to be pro-
gressive and to be more effective in
bringing about the social objectives
in a socialistic society. If that is our
avowed intention and if that is the
policy of the programme which we
have given to the country, a heavy
responsibility rests on the shoulders
of anybody sitting here to give it a
positive meaning also.

. During this week I had occasions
when I had to speak against the pri-
vate sector in the strongest possible
terms. But I might again submit that
I am not allergic to the private sec-
tor. Yet, I cannot too strongly object
to the provisions of this Bill not only
because of this policy Resolution
which is before us but also because
of other practical reasons to which I
would like to have a clear answer
from my hon. friend, the Deputy Min-
ister. I would like to ask him a
straight question.

Apart from the policy and the
philosophy of the whole thing, 1
would like to ask about the economics
of the thing. I would like to know
how it is possible for any private
enterprise to run a particular route
if it is not profitable. How will they
be able to do it? If it is profitable,
how is it that the Corporation is not
in a position to take up that route?
It it is profitable, there is no reason
why the Corporation should not be
able to take it. If it is not profitable,
no private enterprise will ever go
into it. The private enterprise, I am
told, has been going into it because
they have been resorting to malprac-
tices. Then do I understand that we
want to abet those malpractices? If
we do not want the private sector to
resort to those malpractices, how are
the private enterprises going to take
any licence and run these services if
we are going to be effective?
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I would also like my hon. friend to
answer me on another point. Only
this morning he told us that they are
making huge profits on the trunk.
routes. If the Corporation is making
huge profits on the trunk routes, is.
it not the moral and social obligation
of the Corporation to run all these
services? They want to take and run
the trunk routes where they are
making huge profits and want the
private operator o come and run.
some of these routes where they
think that no profit is possible. To
me it appears to be an absolutely un-
understandable proposition. It is de-
finitely the moral and social obliga-
tion of the Corporation to see that
they open up the country and put be-
fore this Parliament a proper scheme
for their air routes and air transport,
get the entire scheme approved by
this Parliament and take over some
of these unremunerative routes also.

I am just giving out the difficulties.
which, I feel, are inherent in the pro-
position. I also feel that there would
be another difficulty. The Corpora-
tion would be under political pres-
sures. They would be under a politi-
cal pressure to say, “We are not in a
position to run this particular flight.
This may be given to a private enter-

. prise.” They will definitely be under

political pressures. If those routes.
are profitable according to the pri-
vate enterprise.” They will definite-
ly, be under political pressures, If’
those routes are profitable according
to the private operators in their own
way, though I have not been able to
understand and appreciate how these:
routes can be profitable until and un-
less they resort to malpractices, why
can the Corporation which has got all:
the technical know-how, the person-
nel and the experience not run it?

If the private operator who has got
to have certain heavy overheads and’
employ certain people for one flight
will be able to run it, I think it raises-
another very fundamental question
before us. That will have to be ac--
cepted. This means that there is in--
efficiency inherent in the public sec-
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tor. We will have to accept that if
we go from argument to argument
and if we feel justified in bringing in
the private sector for these flights on
such routes. It appears to me that
there is something fundamentally
‘wrong about the way in which our
‘public sector is running. This defi-
nitely means that there is some in-
herent inefficiency in the public sec-
tor. I think it is too serious a matter
to be dealt with in a light manner. I
do not for one moment feel called
-upon to subscribe to the views which
have been expressed. It offends the
spirit of the policy Resolution. That
I am quite clear in my mind. 1 do
not see there is any social and prac-
tical justification for the proposal. It
will never work if we are honest
about it. We will be open to the
charge that we are abetting malprac-
tices. It will also open room for
political pressures and the Corpora-
tion and the Government wil be fail-
ing in their social duty. They are
making money on trunk routes but
are not prepared to take these unre-
munerative routes anqd open up the
country. That, has been our charge
against this Corporation. They must
run on commercial lines. That is
absolutely understood. But when
they run on commercial lines it is
also a concept which has been accept-
ed by all public enterprises that they
‘have got to work in the larger inter-
est of the society. They have got to
-open up the areas and have got to
take along with the remunerative
lines unremunerative lines also which
in the long run may also become re-

munerative. They are going in a very -

shy manner in this matter. 1 hope,
therefore, that my hon. friend, when
he answers will satisfy this House
about the phi'osophy, the socialism
and the economics of this.

I have just one word to say about
the change of name which they pro-
pose for Air India International. Ob-
viously, there should be no objection
if we say that it should be termed as
Air India. My hon. friend says that
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we have got Air France, Air Swiss
and all that. But there is one differ-
ence. We have got two separate ser-
vices. Air France is not prohibited
to run in France for their local ser-
vice. Here if Air India is the name,
there would be a little confusion in
the country itself. I think it is now
time that we have just one Corpora-
tion and we have an amalgamation of
the two. It will mean for far great-
er economy. Then and then alone,
the name Air India would be perfect-
ly justified, Air India which will ope-
rate in this country as well as out-
side. But, still, if, for any good rea-
sons, we want to change the name, I
have no fundamental objection to
making this name a little shorter. But,
there is a basic difference between
the other services and the service
here and in the local circumstances in
our country. That should also be
borne in mind when a final decision
is taken.

st fegraw fag : Swremw wEw,
Ig S gTmA g 9% farre o
9 ¥ T S AT g e ¥ AN
AUl FFaT AT AT 1 F faws
THEHT 1 GUIE W @ & A I
¥ wF@ar W wgy & | TEdde ¥
FIETRT A ATFAC FT@TAT T THEAT
o =g € 1 36 ag W s faEma-
TR 5@ w3x F5 @ g foasw
FOT F ZEHT faia 0 € )

| T TNF T W@
R WES AT FT TLIFIT FRAT
g

it Tagram Tag © sa% fow smaa
agr & 5 wd 1 '@ sfa # e
ST § @ dear @ sAfed W
za% faeg & | wEAde w9 fafam
sf ar frme oA & & SEET
sfqures 78 § # uF a@ ¥ fadw
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& Fwan g wifs A a w G
I gHA | TG A} A G A9 §
g 9T St e ax arfesi é=r §
q@ T AT F RS & FEATR
R A W Fon | I e A
FUT e THT Rt gX O & 99 @Y
T 1 WA A faege @ a7 @
gt M NN N HEY A § v
grEae &9 ¥ § | e wmra ¥ W
qEHT AEA @ Aoy & 1 [WE #;
M qU TR g @
G arEA Tt § frelt v ¥ 0 5l
@ ¥ A U & g agf Y TEde
JRT IAT T, WY AT FEAT ]
| §, agr W YT WX TA@IR |
Y & fafiw 2, @gi W W @R
A 1 W R FAT W F I
] FT AR FIA FT FeAT 9T IH
2 5 ag fear sy a1 7 faar 9w
Fafar off 34 & & st ) IRAT AR
SUOW ) E gEeE ¥ @ A
W EEF gEAE F WS
JRT W ¢ AR ofsmw Fwex @ }
feelt @1 9@ ') af9T | e H
" S5 1 g ¥ § 981 98 Rae
IR @ T AW 1 | e T H
Iaw e TiEeE 71 fom @, =gt @
YR A TE AW [, qEAS H Ay
o &, 3 oM dR ¥ FE
Tq afedw wgde ¥R F N =@
T § AR qfeos JFeT § v 1 w@r
St ax Nt afeaed avmE § agt
Dl ST I T FH FAE |
T & qTHET GaT o St fF grede JwT
¥ | @ 97 a9 AT ¥ 99 ¥ fen
oI STH 3 & I S9F & &7 0
&2, wF g SR gga ad
&7 |

AN gH FUEE §F FT AW
e W@ & STE A AT angE ¥ FE
2049 (Ai) LSD—6.
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fF T ag witedz smar g fF Wt
%Y uF FT faar st s g gfaar
Fgdt | ST A R OF TS § A
frar T 9 AR mTS A S me
g1 w) 9N # fremr Jwr a
arag gfaer gt A o= & g,
ffT ag o a9 & | g S qW
{5 F AL T FF A ATZA€
YT #Y fagr o @ R, SHST & FAA
W T qWEA Fa@ g fF it aw
WA F A= FA 1T ST AT THT
FIEIRAA & 98 T 1 g1 amar 1
& q Al F A ™ oave #,
R WTE T gar g fEaw FT AT
femrmmar o1 HR ag Hf sga @A
fearerrat a1 | a8 I 9 &Y ST v |
SIgT gl WY AN 4, qgF AT T a9
w faar 1| W Fa= g, e
¥ g g | a9 @ afew ¥ I
EAET QI F HIF FIATT FT FH
7 &< faar w1 g w9 fear
T, g AW AFY § e ag 9,
& g Srrar | StErS A S gy an
e Rl AT fiw A =0, ar
feoar afaw gt w afas dw 39 )
T 9 & | A g § Afew A
/il A wafa st Y aes ar
TG WFY | g TE ATIAC AT F
FES W T q Tl A A AT FT
feat | 7t U Ffow o & S R
fager ¥ ovar @, a9 wwt oW A ¥
FaT § gt W fF A ogy a0
TP AR &7 F S WY AG v
@ § 3% 719w 2 fear anfw qfaar
o= & H | FF I qg AR
F9 TU T F & M1 IA FaER
X &, 9 AF 99T TG, T HSTH A
T T R E A N AH @I R
qaR WrE, i arEd F, A TR
T ¥l o Aegee WA g0
At onjie & axg F AW | § FRY
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EFE O T Jsme & A
I TEA A G F | WK AN
T E §U T 99T & Y wHe
g a1 fFRt R ) S @
fores fag oT FEn € fF 9 wewer
ft #R @@ Rffe ) T § | WR
T aOF § TIE Y g AS € AR
SR T AsYes AW ST § AT W
| & a1 ol F e § AR se Ry
A F AL WA g A TGy
TOF § AR FEET & F IR T9@H
oo [ § A g Fen afge fw
gt 29 oY &7 ¥ *19 @ d9g o«
I T H FW F3, AR qG W F
fed @ m TR@awE § oW
Y H1 FAT FL AT A F7 A I
@ A WA A AR W
FE ER |

A aTa = 7F ¥ AR T
RAX A F, TS FH ASTE FT FAHET
T AT AT THHT ST AT Ao e
g | W@l dF HYA FIGIRAA HT
Y g, qE TENN I FEAT G A
T | R R AfuE gl &
FEW ¢ A T TEW T QA 7 F
fagfr s & R ot gard st
FT IS AT HX FH JATHT A amer
or W, g SR T HH A A
[T 91fgr | 9% 5 ¥ @I ¥ I
arely yafa @R0H §e1 R R WR
A @ gE @ A g |
FIWH T WX W A
@ gy TS A A awq & F
@ FOREE ¥ @ W) W
& 99 T aif SeRd 9ew 9% R
g A g AT FA G F FAw
=gt § 7 fom @ i s g
H&Y 4 99 99 YHES Ig FIGIRTAT
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R I AR AFT gAY {AT WA

€y T fear )\ 9y ) 9wl ')
Tx #< fad, oy agr faoe #v W
FeEEA  FX far, wfm we
wEe # a< X far | AT @
wfEx g gaw qifeEr Fi (OF a6
AT FYITA T FILE § /X g aH
fafesw o @ & & wF sta fear v
fF ag #m @ w1 ¢ 1 fafeswr e
T FHGER & § WEATE, g IgT
T HTH gEL FT R |

Shri Mohiuddin: I never said so.

=it Tagrem fiig - <Y = a7 fafesw
A T faarr § 98 #w § 1T o
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STNEA oo § | o § fafee famr
et ¥ faar @ SRR AF awemEr
f& am T 1 FOr gATT @, e
AT T T & W TG A WA
g frag e Ss@ Ot 7 9ed )
T 976 a1 QO qaT § R @l
SR FTERE a7 IgHT A6 9w |
¥ # yTzaT AN Y S feAr 9@
WX Iq § wgae @nn Fr W aE
Je fear war @Y 97 F ST 67 AT
fom fafasw # faerr a8 o=@, g
R TE N g1 Y it fe S §
wEh A F @ g H
AT 7 & o &, S soe & fawmr
N fmgdamw § g9 &=
oA ¢ & gha dfen fael ae
TE AT | I F AW oW F 7 6}
@M SN #T yEEdT gy ATt
@R § U T 579 o
W' & | qE 9T AT AW §, 59
Fagn 2 fF A v foa @ swe
&Y afay 7@ AT ™ A A e
g1 gfreied agt & 99 EewErE
agi § | SfAatar sifas agt @@+ o
@ E T g N agr & Al waer
FITIRE T & A IS TE TG
ISET =TT |
15 hrs.

oft gl wrgT ;. TET &Y AR
¥ E

*ft fergrer ferg : S & ot agw
T T g A |

A 7 fRaee & 5 o) o MEgR
¥ U FATE TS TG ISET AR A
qEde TG FT AT HIA FY IO
Aferd mifr ag gl ¥ 7ot g e
ST EF | F AV AT E@E T FH B FQ
T ARAEdRN FE A TR E N
WA s fF @ iR Faw
Y AW F AR W AN g M@
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¥ garg g<fam 39w 9% @ Gy
FIGHT FT TAT FA FY oo 2 R A
i gt o9 w9 Fr gfaer Iueew
& 9% A 9@ FT FH AN q¢ ¥ |

W A F 99§ 7@ AweHT W
T F@T g | AT K | g
o wge wo e fem w@ €
fow & 7Y § fF g el o 91 og
FH F FT go0oG G & | Ay {6
7g wisHe 3 ¥ wraar 7 ?

IR WEIRA : AG 97 F A
fgom &Y qEE T #Y, HOE 919 @
w1

»; Tograw fag : & @ Fav § ¢
SfFT WX 98 F 9 FW TG FAT
M AT g T W F F F90
TG T TRY A Fv A A F A=g
¥ g wm Y sf| f@w & fad
foar o w0

Shri Prabhat Kar: After having
heard the speech of my hon. friend
Shri Harish Chandra Mathur and also
those of the other hon. Members who
have spoken on this, I feel that the
most important point at issue in this
Bil] is whether the amendments pro-
posed to be made through this Bill
go against the spirit of the Industrial
Policy Resolution or not. My
hon. friend Shri Indrajit Guptia
said that it went against the
spirit, of the Industrial Policy Resolu-
tion. Taking the two together, I
would say that it goes against both
the letter and the spirit of the In-
dustrial Policy Resolution, 1956.

While I was hearing the speech of
the hon. lady Member who spoke, I
was just wondering whether we were
discussing today what should be our
economic policy for the future. But
she forgets that we have already
adopted the Industrial Policy Resolu-
tion in 1956, and she was a Member
of this House at that time.
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An Hon. Member: She was not.

Shri Prabhat Kar: I think she was
a Member in 1956. At that time, the
question of allowing competition,
and allowing the private sector to
grow along with the public sector
etc. was discussed.

Mr. Deputy-Speaker: It is now past
3 pm. We shall have to take up the
motion regarding the Report of the
Hindustan Machine-Tools  Limited
now. Would the hon. Member like
to continue tomorrow?

Shri Prabhat Kar: Yes.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue his speech to-
morrow.

15.03 hrs.

MOTION RE: ANNUAL REPORT OF
HINDUSTAN MACHINE-TOCLS
LIMITED

Shri D. C. Sharma (Gurdaspur): 1
beg to move:

“That this House takes note of
the Annual Report of the Hindus-
tan Machine Tools Limited for
the year 1959-60 along with the
Audited Accounts and comments
of the Comptroller and Auditor-
General thereon, laid on the Table
of the House on the 4th August,
1960.”.

While I move this motion, I suffer
from one big handicap and it is this
namely that though I am going to
discuss the report for the year 1959-
60, the report for the year 1960-61 has
also been laid on the Table of the
House. Unfortunately, the report for
1960-61 was laid on the Table of the
House only recently, that is, a few
days ago, and, therefore, I could not
include it in the motion which 1 am
making today. But when I compare
the report for 1959-60 with the report
for 1960-61, 1 feel that the pattern
of working and the pattern of deve-
lopment and the motivation for work-
ing and the motivation for develop-
ment are the same. The Hindustan
Machine-Tools Limited has forged
certain rails, and on those rails it is
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running. Unless something new hap-
pens, I think that this factory, in
spite of the fact that it has made a
few experiments, will be a kind of
a stereotyped factory after some
time. It is not so just now, but it
settles down to be like that, because
all Government Departments evolve
something, and having done that, they
find it so difficult to make a depar-
ture from the lines of development
they have laid down or from the
lines of advance that they have
adopted. That is what usefully
happens. 1 hope that the Hindustan
Machine Tools Limited will not get
into a rut after some time but will
go on doing things in the way in
which it has been doing things upto
this time, that is to say, that it will
show plenty of scope for new ventu-
res, plenty of room for new develop-
ments and plenty of initiative and
spirit of adventure. This is what I
feel. I only want to sound a note of
warning that it should not fall into
that kind of trouble or that kind of
activity which leaves no room for
further initiative.

The industrial map of India is a
map of which any country can
proud. When I 1look at this
map as a citizen of India I feel very
happy. I feel especially happy
about that part of it which is called
the public sector. If I were to
describe the two sectors in terms of
colour, I would say that the public
sector is the white eolour and the
private sector is the grey colour. But
I am concerned at this time only with
the white colour. I feel that our
public sector has moved with a speed
which cannot be parallelled in any
other country of the world. It has
developed a spirit of dynamism which
is very remarkable. It has shown
the capacity for new ventures which
are really remarkable.

The public sector of the industrial
map begins from Kashmir and goes
down to Cape Comorin. It is to be
founqd in Assam and all other parts
of India as well. I am glad that my
State also has some share of it,





